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GOVERMMENT OF INDIA

MINISTRY OF FINANCE

DEPLETMENT OF REVENUE
WA

NEW DEIHI: THE 3RD[AUGUST, 1979,

NOPIFICATI(N
INCOME TAX

No.2959(F.No:404/22('I’BO-WB)/79-II‘CC): In pursusnce of suby
(44) of Section 2 of the Income—tax Act, 1961 (43 of 1961], the Central Govermment

hereby authorises Shri EJiardy being a gazetted Officer of the Cenmtral Govermuent,
to exercise the powers of a Tax Recovery Officer mnder thq said Act,

2. This Notification shall cane into fhree with effec{ from the date Shri K.
Mardy takes over charge as Tax Recovery Officer,

clause (iii) of clause

sd/-

(7} VENZATARAMAN)
Deputy Secretary to the Govgrmment of India
" The Manager,
Govermment of India Press,
New Delhi,

Copy forwaxded tos- ' }

1, A1l Directors of Inspection incluling DI(08315), New Defhi.
9, The Director, IRS(DI}, Staff College, Nagpur's :
3+ The Somptrolier & Auditor General of India,New De1ni,
4, The fccountant General, West Ben,gal‘,c:J Czl;ubtai catodhia

iaf Secretary, Government of Wes Bengal, ® )
g. K ﬁﬁt Seeretargr, and Tegal Adviser, Ministry of Lay, New Delhi,
T: The Commissicney of Income—tax JWest Bex.:.gal-l, csrlcmt:;.aistribution.
8. Central Cell-DI{RSYP), New Delhie(2 copies) for issue i

sd/- .
Deputy Secretary to|the Governtuent of India.
AUPSCRISED OB 1SR No.CC/]II’CC/2840-/781/BSP/79.
\Prﬁ»“n MA VLB wret
(g.D. SEARMA )

ASSISTANT DIFECTOR(RSSP).

* SHADMA *



